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 Company representative Mr. Manish Nim submits that the 

issue has been settled under “Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019” and they have forwarded the copy of 

SVLDRS-4 form along with a request for withdrawal of the appeal on 

05.01.2021 in our CESTAT e-mail Id. No such copies are annexed to 
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the case record by the Registry, who is directed hereby to provide 

copies received by them in email to the appeal file before hearing of 

the appeal. 

 

2. Learned Authorised Representative Mr. A. S. Parabhakar 

acknowledges receipt of it’s copy by e-mail and offers to send those 

to Court-Master today.    

 

3. Having record to the submission that the appeal has been 

settled under “Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019” the same is dismissed as withdrawn. 

 

(Pronounced in open Court) 

 

 

 (Dr.Suvendu Kumar Pati)  

Member (Judicial) 
 

 
sujeet 


